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LOK SABHA ,
¢ ' ",
JUDICIALSTANDARDSANDACCOUNTAEILFTY BILL, 2010
[.46 tniroduced in Lok .S'abha] '
* Notlee of Amendinents ‘,
81 No, Neame of Member andtaxt of Amendment ‘ Clause No,
, SHRESALMAN KHURSHID:. :
L Page 1, line ]~ ' . Enasting
' ' fdr‘“Sixty-ﬁ% 4 o . forrnuls
, aubstituta "Sixty-se00nd”, ' '
2, Page 1, line 4,— . o L
for®2010" '
substitute 2011, . .
3, Pago 3, ling 23, o . 3
' ' Jor thave close assoemt!on"
substitute “have close assoclation ot closa social .
' Interaction”. '
4 Page3d line3o,— : 3

after “acedemlc forum™
fnsert “so as not to &ffect hig functhnmg a8 g Judge”,
5 Page 3, qfter line 41, tnsert— : 3

- ""(fe) make unwarranted vomments againit conduet of
any Constitutional ot statutory authority or
statutory hodies or statutory nsiitutions ot any
chairperson or member or officer thereof, or on . 4
the matters which are pending or likely to arise :
for judicial determination;”.

é Pageus after ling 5, ingert— I S v

- %(LA) The sorutiny of complaints under this section by
the Scrutiny Panel shall be held in camera.”,

7. . Page 10, gfter line 30, insari— . 0

“Provided that the Qvensight Committee may, {f it
tonsiders appropriate, authorise any patson fo
apprise the media or pross in respect of maters

- relating to complaint, serutiny or investigation or
) mquhy, 48 the cage rmay be,”,’




PERLTE
[T

2

Sl Ne. - Name ofMember and toxt of Amendmmr E ‘ Clauye No.

8 . Pagel3, lln?sIBandi‘)w . o <
Jor “which may extf;ud in flve years and also to fine
which may extend to five lakh rupoes”
subsiitute “which may extend to one yéar and als.o wath
: fine which may extend 10 one lakh rupees
9 Page 13, gfter line 21, fnsert— - i B

“(3) No suit, prosecuiion or other legal proceeding, .
shall lie agatnst the conplainant under this section
inreapect of anything which s in good faith done
or intended fo be done under this Act.”

NewDmay I T.K VISWANATHAY,
December21, 011 - : : o ‘Secretary-General,
Agrahayana 30,1933 Seko) ' '

.4,

GMGIPMRND—3470LE(53}—2112.2041,



